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PER N.K. SAINI, VICE PRESIDENT

This is an appeal by the Assessee against the order dt. 19/07/2017 of Ld. Pr.

CIT, Patiala.

2. During the course of hearing the Ld. Counsel for the Assessee submitted

that he has instructions to withdraw this appeal and gave in writing as under:

“ The appeal is withdrawn”

Sd/-
Sudhir Sehgal
Dt: 26/08/2019

3. In view of the above, the appeal

withdrawn.

of the assessee is dismissed as



4, In the result, appeal of the assessee is dismissed.

(Order pronounced in the open Court on 26/08/2019)
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